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Government of India 
Ministry of Finance 

Department of Revenue 
Central Board of Direct Taxes 

New Delhi, the lf:..+A Ju,..,Q, 1993 

NOTIFICATION 
INCOME-TAX 

: .. 

5.0. (E) - In exercise of the powers conferred by section 295 of 

the Income-tax Act, 1961 (43 of 1961), the Central Board of Direct 

Taxes hereby makes the following rules further to amend the Income

tax Rules, 1962, namely:-

1 • 

2. 

(1) These rules may be called the Income-tax 

Amendment) Rules, 1993. 

(2) They shall come into force on the date of their 

publication in the Official Gazette. 

In the Income-tax Rules, 1962,-

(a) in· rule 28, sub-rule (3) shall be omitted; 

(b) in rule 28AA 1 in sub-rule ( 1) 1 in clause ( i) , the 

words, brackets and figure "or sub-rule (3)" shall be 

omitted; 

(c) in rule 29, in sub-rule ( 1 ) , -

( i) in the opening portion, for the words beginning 

with 

word 

"The Assessing Officer" and ending with the 

"namely:", the following shall be 

substituted, namely:-

"The Assessing Officer, on being satisfied that 

the total income of the shareholder justifies the 

deduction of income- tax at any lower rates or no 

deduction of income tax, as the case may be, 

shall, on an application made under sub-rule ( 1) 

of rule 28 by the assessee 1 give him a cer-tificate 

authorising the payment of a dividend to ~im 1 

under sub-section ( 1) of section 197, without 

deduction of tax or 1 as the case may be 1 after 

deduction of tax at rates lower than the rates in 

force only if the following conditions are 
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satisfied, r."'~mel y:"; 

( ii) in clause I the words, brackets and figure "or 

sub-rule as the case may be, II shall be 

omitted; 

(d) in rule 30,-. 

( i) in sub-rule ) , -

( 1) in the ening portion, for the words, figures 

and 1~/er "and section 196C", the words, 

figures and letters", section 196C and 'section 
' 

1960" shall be substituted; 

( 2) in clause (b) , in sub-clause (i) , -

(A) in the opening portion, for the words, 

figures and letter "and section 196C", the 

words, figures and letters ", section 196C 

and section 1960" shall be substituted; 

(B) in item ( 1) , after the word, figures and 

letter "section 196C", the words, figures 

and letter "or the income of Foreign 

Institutional Investors from securities 

referred to in section 1960" shall be 

inserted; 

(ii) in sub-rule (3), for the word, figures and letter' 

"and 196C", the figures, letters and .word ", 196C 

and 1960" shall be substi tutec;l; 

(e) in rule 31 ,-
( i) in sub-rule ( 1) , in clause (b) , for the words, 

letters and figure "and 196C" ., the words, letters 

and figures ", section 196C and section 1960" shall 

be substituted; 
(ii) in. sub-rule (3), in the first proviso, after the 

word, figures and letter "section 196C", the words, 

""'" figures and letter ~~i"or the income of Foreign 

Institutional Investors from securities referred to 

in section 1960", shall be inserted; 

(f) in rule 37A,-
d 1 tt " d 196C", tl1e 

(i) for the word, figures an e er an 

·word,· figures and letters ", 196C and 1960" shall 

be substituted; 
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( ii) in the proviso, after the word, figures and letter 
• 

"section 196C", the words, figures and letter "or 

the income of Foreign Institutional Investors from 

securities referred to in section 1960", shall be 

inserted; 

in Appendix II, -

(i) Form No.14 shall be omitted; 

(ii). in Form No.15,-

· .. 

(a) in the heading, the words and figures "the 

second proviso to sect ion 194 and I or" shall be 

omitted; 

(b) at the: end, the notes shall be omitted; 

(iii) in Form No.16A, after the heading, in the opening 

portion, after the word, figures and letter "section 

196C", the words, figures and letter "; income of 

Foreign Institutional Investors from securities 

referred to· in section 1960", shall be inserted; 

(iv) in Form No.26, in column 5, in item (i), for the 

words and figures "the second proviso to section 

194", the following word, figures and brackets 

shall be· substituted, namely:-

"section 197 ( 1)" .• 

(SUNIL CHOPRA) 
DIRECTOR ( TPL) 

F.No.142/13/93-TPL 
No. q ?> 1 :t_ 
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